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22. Dr. S.P. Ghosh, Ex-Project Director (NARP),
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....Respondents

ORDER (ORAL)

Shri Justice Ashok Agarwal. Chairman :

Present OA, we find, is thoroughly

misconceived, aisd '^he same is not in accordance with

the format prescribed. Prayers made, we d© find,

are ̂ placed in the relief clause but^contained in L,he
body of the application. Multifarious releifs are

sought in a single OA, which cannot be permitted.

Present OA, in the circumstances, is dismissed in

limine with liberty to the applicant to institute
Ok*1 A.5

proper OA in accordance with lavi if so advised. No

costs.

(M.P. Singh)
Member (A)

(As Agarwal)ok

Chairman
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